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SHRI V. NARAYANASAMY (Pondi-
cherry): Mr, Vice-Chairman, Sir, I associate
myself with the Special Mention made toy
Mr. Moolchand Mesna. I would like to add
just one point.  The
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services of some of the university lecturers
have been regularised purposely by the Vice-
Chancellors of various universities, with the
result, they are denied promotions. Similarly,
in Government services also there is a hostile
attitude on the part of the administration in
giving time-bound promotions to the
Scheduled Caste and Scheduled Tribe people
accord ing to the criteria fixed by the Govern-
ment of India. Mostly the officers belonging,
to the Scheduled Caste and Schedule Tribe
category are kept on ad hoc basis so that even
after 8-9 year, they do not become entitled ¢,
promotions. Therefore, the Government
should take steps to see that the Scheduled
Caste and Scheduled Tribe people are not
treated like this. They should be made
permanent and given timely promotion as per
the criteria (fixed by the Government of India.

THE VICE-CHAIRMAN (SHRI M. A,
BABY): It is a very serious matter. I hope the
Ministers present here wiil convey the
feelings of the House to the Minister
concerned.

Difficulties being faced by small news-
papers on accounts ot New Policy of
Govemment re allocation of newsprint

SHRI MOTURU HANUMANTHA RAO
(Andhra Pradesh): Mr. Vice-Chairman, I want
to make a special mention on the allocation of
newsprint to various papers. A new policy is
now being ad opted by the Registrar of
Newspapers. It i creating a lot of trouble for
small newspapers, like 'Prajasaki', our party
daily of which I am the editor. Advance quota
is cancelled. It was there earlier, but now it
isnot there. Getting through instalments with
small investment is also gone. When, we
applied for 1992-93 quota, the Registrar of
Newspapers office took three months to fix
the quota of allotment for only 6 months. The
facility of getting through STC in small
quantities is not there. Now we are forced to
import directly for six months at a stretch..
That would take another three months.
Meanwhile we are to run the paper by
purchasing newsprint from private market at a
high cost. All this pro-
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cess is creating a lot of difficulties. It suits well
the big papers and newsprint barons, but not
the small newspapers. So, as it is, we are
suffering. This new policy has created many
more problems and hurdles for us. I urge upon
the Government to immediately change th:s
method and restore old method in regard , to
giving advance quota and giving it through
STC. Otherwise, you find some alternative
through which it is possible for us to get small
quantities. I urge upon the Government to
immediately look into the matter and help the

small newspapers.

SHRI SUNIL BASU RAY (WVst Ben-
gal): I associate myself with this.
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SHRI SATYA PRAKASH MALA-VIYA
(Uttar Pradesh): I assocaite myself with this.
This should be considered as an attack on the
freedom of newspapers. The small
newspapers should be helped as the new
pewsprhit policy is affecting the small
papers. Like Shri Ram Naresh Yadav, I
would also request you to direct the
Government to take note of this.
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THE VICE-CHAIRMAN (SHRI M. A.
BABY): I hope the Government will take

note of the issue raised by the hon.
Members.

Dilapidated condition of the bridge over the

river kall nadi'
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